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links between the peoPle of India 
and the people of Indonesia (lnclu-
dinl Bali) and that several Indian 
scholars have helped to strengthen 
these links. (According to the In-
donesian Academy of Statistics, tn" 
population of Bali in 1961 was 
1,782,529). 

(cl No such proposals are und<:r 
consideration at present. 

ElltabJishmeat of Legislative Council 
ill M.P. 

85ti5. 8hri C. C. Desai: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) whether there is a proposal to 
have a Legislative Council in Madhya 
Pradesh; and 

(b) if so, the present stage of the 
proposal? ... i 

The Minister of Home Affairs (8hri 
T. B. Chavan): (a) and (b). In Ilec-
tion 8(2) of the Constitution (Seventh 
Amendment) Act, 1956, provision was 
made for having a Legislative Council 
in Madhya Pradesh from a date to be 
notified. In December 1966, on a re-
quest from the State Govcrnmcnt. 
15th August, 1967, was notified forl 
this purpose. Subsequently, the State 
Government suggested that the date 
might be postponed to 15th Janu-
ary 11168. In a communication receiv-
ed a few days ago, the State Gov-
ernment have requested that the earl-
ier notifications may be rescinded U 
they have taken a decision not to have 
a Legislative Council. The matter is 
receiving attention. 

A.illtaace to Orissa State undertaldn&' 
Civil Defence 

IHII. Shri Chintamani PaDicraIli: 
Will the Minister of Home A.airs be 
.. leased to state: 

(a) the amount of Central assistance 
liven to Orissa Government for un-
.ertakinc Civil Defence measurers in 
the state durine 1965-86, 1966-67 and 
19117-111; 

(b) which of the towns in Orissa 
have been included under ~ II 
for CiVil Defence measures; and 

(c) the amount that the Central 
Government gave as grant and as 
shares for Civil Defence measures 
during said period to Oriss.,? 

The Deputy Minister in the Minis-
try of Home Affairs (Shrl IL S. 
Ramaswamy): (a) and (c). Central 
Government reimburses 50 per cent of 
expenditure on receipt Of claims from 
the State Governments. Orissa Gov-
ernment have not preferred any 
claims for 1966-67 and 1967-68. As for 
1965-66, State Government had been 
paid Rs. 36,439 by adjustment and 
equipment worth Rs. 2,33,392 had been 
supplied making a total assistance of 
Rs. 2,69.83l. 

(b) It will not hI! in the public in-
terest to disclose this information on 
the floor of the House. 

Penel actloa al'ainst Wack-Marketeera 
and Profiteers 

8567. 8hrl K. Lakkappa: Will the 
Minister of Home Aftairs be J)leued 
to state: 

(a) whether Government propose to 
bring forth a Bill to punish Black-
Marketeers and Profiteers; and 

(b) if so, the broad features thereof? 

The Minister of State In the MlDJ.-
tr,. of Home Aftalrs (Slut VId,.. 
Cbaran Shukla): (a) A propoaal 
to make the law relatinc to profiteer-
ing more stringent is under conside-
ration. 

(b) The details have yet to be 
finalised. 

Service conditi_ ., btr. DfIIIIU't-
mental EmPloyees ., tIae P .A.T. 

Depu1meJlt 

11561. Shri S. KIllldR: Will the 
Minister of C_lUlfcaUo .... be pleall-
ed to state: 

(a) whether Government hllve 
received representations from til. 




